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MOTION RE. GROWING STUDENT 
UNREST IN UNIVERSITIES-Contd. 

MR. SPEAKER: Now we take up 
further consideration of the following 
motion on students' unrest in universi-
ties moved by Shri Kanwar La! Gupta 
on the 15th May, 1978: 

"That this House expresses its 
concern at the growing student un-
rest in universiti~s and other institu-
tions for higher education deemed to 
be universities ~nd recommends to 
the Government to take appropriate 
steps to remove tht' causes of un-
rest." 

Mr. Borole. 

SHRI YASHWANT BOROLE (.101-
gaon) : The student;' unrest is a verv 
serious problem which has attracted ~ 
number of politicbn<, social worker3 
and institutions all ever the world. On 
this problem in India also from time to 
time various commLttees were appoint-
ed. They have submitted their re-
ports. It has also been considered at 
length in the Kothari's Commission as 
well as the University Grants Com-
mission. 

The seriousness of the problem has 
been focussed suft1ciently but the 
remedies which were suggested have 
been found to be Quite ineffective In 
combating the problem. 

The seriousness of the problem lies 
in the indisicipline which is found in 
the society as a whole. So, let us not 
blame the students only. The stu-
dent's life is a reflection of what IS 
there in existence in the society. The 
sOllio-economic circumstances which 
are existing in the society have a tre-
mendous effect on the students' worJd 
aillo. 

16.36 hrs. 

[SHRI RAM MURTI in the Chair] 

It students their visit our Parlia-
ment between 12 noon and 1 p.m., have 

we ever considered what impres-
sions they will 'tarry? This is really 
surprising. If one analyses the as-
pects and the mental conditions of 
everyone who takes to indiscipline, 
then probably there will not be a class 
of people who will be away from the 
blame. Indiscipline has crept in so· 
much SO in the entire life that it is· 
impossible to single out a particular 
class. The students' unrest which 
arose On several occasions culminating 
in violence, in breaking the hosteIa... 
the furniture, gheraoing the Vice-
Ch8ollcellors and sO on. All of You are' 
aware that in Marathwada simply be-
cause the name of the University, for-
merly the Marathwada University, has 
been changed to Dr. Ambedkar 
Marathwada University, th ere has 
been a great tension there is violence 
they are taking out processions and 
they are burning railway wagons and 
a number of things have happened 
simply because there has been a 
change. Now the change was effected 
in consullation with all concerned, 
with all parties concerned and it was 
a unanimous decision. But the stu-
dents have gone on strike. The Stu-
dents' Action Corr:mitee has launched 
an agitation. So we have to find out 
the rea! anatomy of the disease, the 
real genesis where it lies. It is no· 
use simply applying the medicine from 
outside when the e"tire system has 
a cancer in it. 

Mr. Chairman. Sir. the studel".ts un-
rest has to be done away with. There 
are innumerable ways which one can 
adopt. I hope, Sir, all of YOu must be· 
aware of Sane Guruji. He trained his 
students in a very different manner. 
He would go to the hostel in a room 
of a student; if the books are not all 
right, he will see that the rack is all 
right. For a while, if the chaddar is 
not all right, he will put it alI right 
without the knowledge of the student. 
It has a tremendous effect. He will 
wash the cloth and keep it clean. Th~ 
has a tremendous effect createcrin the-
minds of the students by this cODf-
tructive attitude of the teacher. In 
the hostel, the student ultimately _ 



347 Motion f'e. student JULY 31, 1978 Unrest in Uniller-

[Shri Yashwant B9role] 

an abmitious life and has discipline 
throughout the career in his life. 

Such acts can be taken up in order 
1hat the students could be impressed. 
Otherwise students are weil known 
that if the politicians take to strikes 
for their gains, why not the sludens? 
'The students have an academic career. 
Therefore, they should not go on par 
with the pOliticians and in fact they 
should be left il'ce from politics as far 
as possible. They should try to under-
'Stand politics only. But, th~y should 

'not participate in active politk5. They 
have been trained on severai occa-
sions in politics when the natiun at 
large demands. But, we have seen 
'various revolutions in which the stu-
dents 'have fully participated. Bar-
ring such occasions, for a small. petty, 
and trivial reason. the students should 
not participate in politics. It is for us, 
politicians to keep them aloof. It is 
for OUr advantage. as politicians and 
as leaders that we try to take thp. help 
of the students. We should not try 
to mislead them. We try to exhibit 
that we have got a great following and 
'a great strength. That is entirely a 
'wrong. I would say from the variuus 
. analysis which has been carried out 
and scient:lk stu -:v that has been car-
ried out about th~ students unrest, it 
is thought that if the students world 
is left aloof frOI'1 po!iticians, aloof fro:"! 
social workers. it wilJ be a better 
moulding than all these i'lfluences 
which we create on them. Our own 
political life. our own socia! life have 
not rcmained ielealistic as to impress 
the students with an ambiti0us 
thought. And so, Mr. Chairman, what 
I would like to suggest is this. My 
first suggestion would be that the 
13tudents must be kept out of politics 
in an entire!:, different wa,'. My 
second suggestion is that no nolitical 
leaders no social workers shall exploit 
1he student mass. My third sugges-
1ion will be that the universities, 
:schools and colleges shall be a world 

sities 
by itself wherein they will be prea-
ched only the ideals and idealism and 
be practically away for a while from 
the implementation thereof in society. 
Whatever we may suffer from, the 
student world should never be brought 
into a controversy and should never 
try to be employed by one force or 
the other. With these submission, I 
finish my speech. 

(.~<;r): ~, 

~ ~ : mq ~J ~.rr~'I>'T 

~T , >:~~ 'l!T'1'lf,'f'lT'! ~ m'fT ~ 

SHRI V. M. SUDHEERAN (Allep-
pey): Mr. Chairman, Sir, we are dis-
cussing a very serious problem, viz., 
student unrest. I patiently heard the 
observations made by n,y dea!' collea-
gue and to which I do not agree. 

Sir, this problem needs to be tack-
led very basically. Recently, almost 
half Of the universities in oUr coun-
try had been closed, particularly, in 
Bihar U.P.. etc. This is not a new 
probl~m. Many observations had been 
made about this. Our ministers, 
political leaders, educationists, and 
eminent personalities be:onging to 
various sections of our society. have 
analysed this problem in depth. But 
I must say that none has gone in 
depth to analyse this problem from 
the point of view of the students. 

Sir. my view is that the basic rea-
so" ~cr student lPlrcst is that the stu-
dents have not becn given proper re-
presentation in the university admi-
nistration. Students are the main fac-
tor of the univer,ji ie" To quote Dr. 
Kothari, an eminet edu~ationist: A 
true university is" corporation of 
teachers anel students. 

Now, W~lat is happening at the 
morr.ent. Students are not beinl! pro-
perly heard. When they demand an 
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.over-all change in the educational sys-
tem; when they demand better educa-
tion facilities, I am very -sorry to say, 

~ the university authorities are very re-
luctant to hear them at the proper 
time. 

If students are heard at the proper 
time and the university authorities 
take immediate steps then almost all 
the basic rl=asons of studen :s' unrest 
can be curted, Sir, I come from 
Kerala where stu dents are repre~2nted 
in the university administration. When 
the students of Kerala demanded 
representation in the university bodies 
some so·called eminent e::lucationists 
criticised the students for this demand 
as they feared that will spoil the ad-
ministration of the university. 

But, Sir, from the experience from 
Kerala, I can say this and I am proud 
of saying this. The performance of 
the students who are represented in 
university senate and other bodies is 
much bettcr than those of the educa· 
tionists. In Kerala sufficient student 
representation is there in University 
Senate and there is sufficient repre-
sentation in the Syndicate also und 
other academic councils and bodies. 
All the universities in Kerala are ob-
serving this principle. I would like to 
know one thing from the hon. Minister, 
Dr. Chunder. The hon Minister of 
State is also here. What is the policy 
of the present Government? If the 
Government evolves a policy that stu-
dents must be represented in all uni-
VE:fsity bodies and academic bodies 
then, a lot of these problems could b~ 
avoided. Lot of such student unrest 
inci~ents cO;Jld be curbed. This is my 
feelIng, Sir. This is a vital issue. The 
Gov~rnment should take urgent steps 
to dIrect all the State Governments to 
bring in necessary legislation so that 
students are fully represented in all 
these un: versity bodies. This is a verv 
fundamental issue facing us today. . 

Another reason for the student un-
rest is the inadequacy of educational 

sities 
facilities. They don't have proper ac-
commodation, proper encouragement 
from the authorities, proper transport 
arrangements etc. 

I would appeal to the Government 
to form a high level committee which 
will go into the problems of students 
in depth and recommend the steps to 
the concerned State Governments . to 
solve their problems. 

There must be a committee consist-
ing of representatives of students, re-
presentatives of teachers, represen-
tatives of the universities and repre-
sentatives of :he Government. This 
committee must go into the problem 
of student unrest in detail and in 
depth. That cor.m1ittee should meet 
from time to time. They should re-
commend to the Government the steps 
to be taken regarding the prob-
lems of the students. If this is done, 
we will avoid many problems. 

I do not agree with my hon. friend 
who spoke eariier that politicians 
should keep themll!lves away from 
the university campus. I don't agree 
there. Students must be politically 
aware. If there is fear about politi-
dans and political bodies, my genuine 
fear is that some other anti social ele_ 
ments will take their place and they 
may exploit students for their own 
purpose, There is nothing to fear 
about the politics Of this country, 
Therefore, let them get themselves 
acquainted with the politics of this 
country. Then only they will be able 
to discriminate between what is right 
and what is wrong. Therefore I do 
not agree with my friend on that 
scofe. 

Another ])f)int which I would like 
to say is this. In all these respects 
sufficient help must come from the 
conc"rned State Governments ~ pro-
vide the stu(lents with all facilities 
needed by them. I don't want to go 
,r:to details h~re. Basic problems of 
student community must be taken in-
to account and Government must set-
tle them quickly Those problems 
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must be solved at the right time If 
the problems are solved at t.he right 
time, then almost all th., other prob-
lems would automatically get solved. 
Wlth these words, I conclude my 
speech 

. SHRr CHITTA BASU (Barasat) : 
Mr Ch&irmun, <;ir th( ,tudcnt Unt""~ 
in our country today, as has ']pen 
rightly pointed out, is not limited to 
our country alone, rather it is an 
international phenonmenon today. 
do not like to discuss that. part of the 
problem because this House and this 
country are more concerned about 
what is happening within the bounds 
of Our country. The student unrest 
today is a problem to which no Gov-
ernment can remain blind Or ~'1avp 
ostrich-like attitude to th" proble,;l. 
There is no doubt that there has been 
a lot of unrest among students. As 
far as my information goes. no uni-
versity in the country today, the 
number Of which might be more than 
one haundred, has remained immune 
from this kind of student unrest and 
this kind of unrest is not on iy ther" 
but it is also grow in g day by day. 
This is an important 'problem which 
the Government should take not.e of. 
Unrest was there and unrest might 
be there. But the parti:u!ar point 
which this Government should take 
note of is that the unrest is not getting 
less and less but it is growing both 
in volume and also in depth. There 
is another element in this new situa-
tion which the Government should 
take note of. That is, the unrest is 
increasingly being accompanies by 
violence, violence within the campus, 
violence within the academic institu-
tion itself. 

I have some figures to quote. In 
1966, there was a similar state of stu-
dent unrest throughout the country. 
But in those unrest, there was not so 
.much element of violence. As far as 
my figure goes, it states that during 
the periOd of 1966, there has been in-
cidents O>t st\ldents unrest numbering 

about 2206. But of these. 45 demons-
trations were reported to have IM!en 
violent. This time, according to..the 
general information, 60 to 70 per chtt 
of the unrests in the campus were ae-
companied by violence. This is a new 
sort of element in the phenomenon of 
students unrest. There are a number 
of causes for it. I would not like to 
make a catalogue of it because I 
have got very little time at my dis-
posal. I only want to draw the atten-
tion of the Government to the particu-
lar causes for unrest. One is that 
there are certain causes which are of 
a basic nature of the fall-out effects 
of the existing socio-economic condi-
tions. This is the basic reason for 
the unrest :',"anr- the stu'.1ents to:\ay. 
The second cause for unrest is the 
Iswe-based cause. There are cer-
tain issues among the students, among 
the acaderr,ic:ians and that the issue-
based unrest harl developed and that 
is the result which flow from the re-
actions of the student community to 
a particular issue at a given point of 
time. 

17.00 hrs. 

The reaction of the students on that 
issue creates a condition of violence 
or condition of unrest. But on this 
issue-based unrest, a particular trend 
is sharply discernible today, particu-
larly it is So during the last one year. 
The stUdents are coming out more and 
more with the demand of doing away 
with the emergency excesses. It is a 
fact that during the nineteen months 
of emergency, the academic life was 
stifled, student. unrest or students, dis-
satisfaction was bottled up fOr the 
time being, but with the removal of 
the emergency, it is quite natural 
that there has been an explosion of 
their pent-up feelings. My point ill 
that the Government, instead of look-
ing into the problem~ arismg our-of 
the students demana to elimlnatethe 
vestiges of emergency, have taken to 
the path of crushing the studenta 
movement in the university campus-
es. While the Govemment is commit-
ted to do away with the emergency 
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-.sillS, it appears to me that in cer-
tain cues they are interested to main-
tain the emergency apparatus instead 
of tliamantling it such as in the acade-
mic community. 

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER): Which Government? 

SHRI CHITTA BASU: Your Gov-
ernment. 

DR. PRATAP CHANDRA CHUN-
DER: Not the State Governments? 

SHRI CHITT A BASU: Are you 
referring to West Bengal Govern-
ment? When I am discussing these 
things on the floor of this House, I 
mean Or. Chunder, not Prof. Shambu 
Ghosh 01' Prof. Parthade. 

The Government should not lose time 
to see that the emergency apparatus 
which was buiit up during the emer-
gency is thoroughly and speedily dis-
mantled so that much of the grievances 
of the students can be really removed. 
I would not like to go in to the details 
of what happened in Delhi University 
01' Jawaharlal Nehru University or 
Benaras University. but the fact re-
mains that there has been delay and 
hesitancy on the part of the Govern-
ment or university authorities to dis-
mantle the emergency apparatus. which 
disrupted the academic life of the uni-
versities. 

There are host of other issues con-
cerning the student community. I do 
not say that all the i"sues generally 
raised are justified. for example the 
issues raised sometimes are from the 
postponement of examination to the 
doing away of the services of a sentry. 
SQmetimes, they also want the liberty 
of having the right to copy. These are 
certain flimsy grounds. which the 
academy community and the elite of 
our country. Parliament, the legisla-
tures and the political parties should 
not encourage. That, however, does 
not mean that I am opposed to the 
particip~t1'on of the student community 

in politics. The students should learn 
pOlitics, the philosophy of it, the art 
of running the Government and 'the 
administration and in that process. 
they will become the capable citizens 
of the nation. If you do not britlg 
in to the academic life Of the students. 
the political conSideration, not 'the 
party considerations, the ~al 
political philosophy, I think,the 'ttu-
dent unrest woulll grow. The 'emti'e 
student community might be at - the 
mercy of the anti-social eIemeDts. 
Therefore, the politics should not be 
banned, but good politics ought to 'be 
there which really can tTaln the stu-
dents community and make tbe!n i!ffec-
tive citizens in our country. 

I want to finish my observations by 
making certain suggestions. I wel-
come the Government of India's move 
for convening a meeting or a con-
ference of the leaders of the p\:Ilttfeal 
parties In the country to have Sugles-
lions from the political parties. But 
I do not know what has transpired 
between them from that conference, 
because no background papers 'were 
supplied to the political parties. I 
think the matter should not end 
merely by having one session of the 
conference but that way it should be 
further continued, the dialogue should 
be further continued and some positive 
recommendations should come out 
from them. My suggestions are: 
(1) There should be standar-
disation and rationalisation of 
the camps facilities for all the univer-
sities. Students' participation in the 
management of the university ill a 
must. Reforms in the examination 
system should be brought about 
immediately. Further extension of 
functioning and democratic rights of 
the unions is very vital in this ~ard. 
The extension of the scope and func-
tions can make the students' unions an 
effective instrument of communication 
of ideas between the administration 
and the university students. 

Lastly my point is that it may be 
the practice of the State Governriiehts 
to view t1Ie students unrest m'ere\y as 
a problem of law and ~r. '!'fi~ 
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Government 01 India should send 
guidelines to the State Governments 
to see that the intervention of the 
police force into the campus affairs 
would be guided by certain guidelines. 
Otherwise. if the question of the 
students unrest will be taken to be a 
more Q.uestion of law and order and 
instead of curbing the causes of unrest, 
the causes of unrest will be further 
accentuated . and intensified. 

As far as the socio-economic con-
ditions of the students are concerned, 
the students of our country today are 
afraid Of tomorrow. They are not 
provi\1ed any guarantee for employ-
ment. Therefore, unless the entire 
education system is geared to the em-
ployment needs of {he country, these 
reasons or basic causes for unrest 
shall remain and brick-batting or 
lathi-charge shall ever remain a 
curriculum at fb~ universities. 

Therefore, the Government of India, 
particularly Dr. Chandra should think 
about improving their economic con-
ditions and social and economic in-
equalities should be properly tackled 
and there should be a multi-pronged-
attack on this vital problem of 
students unrest. It should not be on a 
partisan point of view, it should be on 
a national point of view so that we can 
eradicate the basic reasons for students 
unrest in our country. 

MR. CHAIRMAN: Four hours ~ad 
been allotted for this discussion and 
at least by 5.30, 3t hours will be com-
pleted. Now I want to know whether 
you want further half-an·hour dis-
cussion on some other day. 

SHRI KANWAR LAL GUPTA: We 
can ftnlsh It bY 6 0' clock and the half-
an-hour discussion can be started at 
6.30. 

MR. CHAIRMAN: No, in the agenda 
paper, Mr. Bosu's half-an-hour dis-
c.\M8lon has to start at 5.30. 

SHRI KANW AR LAL GUPTA: But 
this discusion was to start at four 
O'clock. Instead Of 4. we started it at 
4 ·30. So. we were late by half an hour. 
So, we can extend it further by hfl1 
an hour and finish it by six 
O'clock. and half-an-hour discussion 
instead of 5.30 we can take it up at 
6 P.M. 

MR. CHAIRMA:'\!: Then Mr. Jyotir-
moy Bosu will have objection because 
he was given time at 5.30. 

SHRI KANWAR LAL GUPTA: Then 
we should have it tomorrow. 

~~: 'iii[ f~~r 

lI=itiT ... 

SHRI KANWAR LAL GUPTA: There 
is no question of Business Advisory 
Committee, ,this House has to take a 
decision. 

'" ""l~: ~'!it~~ I 

W'Imfif ~ : ~, WTl: ~ ~r 
'rnT ~ <ft~ 6ri;j';~ m~m 
.~>mf t m 6lf 6-30~"",W~"" 
~~I 

SHRI KANWAR LAL GUPTA: 
Either you continue this discussion 
till 6 p.m. today or you fix a date when 
we can take it up, the Minister will 
speak and then I will reply. 

DR. PRATAP CHANDRA CHUN-
DER: There is some difficulty because 
certain international programmes had 
been fixed at 6.30 and I will have to 
go there, that is my difficulty. 

MR. CHAIRMAN: The difficulty is 
that half an hour discusion has been 
fixed at 5.30 and Mr. Bosu has to take 
it up. Because four hours had been 
fixed and three and half hours wtll be 
over at 5·30; we can take it up acme 
other day. 

DR. PRATAP CHANDRA CHUNDER: 
I understand Mr. Gupta means to say 
that we can continue this discussion 
till 6 p.m. and then half an hour dis-
CUSSion may be taken at 6 p.m. 
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SHRI V. ARUNACHALAM ALIAS 
'ALADI ARUNA' (Tirunelveli): Mr. 
Chainnan, in support of the motion 
moved by Shri Kanwar Lal Gupta, I 
would like to say a few words. One 
of the most important national pro-
blems which is challenging the pros-
perity of the future generation is 
nothing but student unrest. It is 
dolorous to state that in spite of its 
turgid growth, we find slackness and 
set-backs in our assessment and 
approach. 

The student unrest has spread and 
flared up from Kashmir to Kanya· 
kumari and from Amritsar to Agartala. 
If the leaders who have been entrust-
ed with the responsibility of looking 
after the you th fail to find out the 
solutions to this protracted problem, 
I can say without hesitation that the 
progress of our country will be put 
in reverse gear. 

A predominant notion still having 
its hold in England is that education 
is not the subject of Government. But 
in India, due to non-availability of 
adequa Ie number of charitable insti-
tution. and lack of avid interest in 
social .ervw-, the Government ia 

sities 
forced to spend huge amounts for 
education. Though the role of the 
Centre is minor, every State Govern-
ment defrays 25 per cent of its 
revenue for education. In other words, 
every year we are spending nearly 
Rs. 3000 crores for education. Now 
our genuine doubt is whether stu-
dents are beneftted by this enonnous 
amount or, it is a sheer drain on our 
national economy. 

The state of affairs in universities 
and colleges is deplorable. The students 
are not attending the classes regularly. 
The examinations are conducted for 
the sake of fonnality. The pedago-
gues are not teaching intently. The 
results are nothing but manifestation 
of manipulation of tabulation boards . 
Violent demonstrations, virulent agita-
tionl, recalcitl18nt s1;rikes, mnemonic 
slogans, bellicose hyperboles and even 
acts of culpablehomicide have become 
the order of the day in every campus 
of the universities. The institutions 
which were styled and designed for 
intellectual service have been demoted 
as the jungle of lawlessness defeating 
the purpose of education. 

Unfortunately the student com-
munity fails to realise the tutelage of 
the Governments and their parents. 
When they feel that they are affected, 
they do not appeal to Government or 
their parents. Instead they directly 
launCh agitations and strikes. Som~
times they do not even hesitate to 
fight with deadly weapons. My point 
is not whether the students are wield-
ing the weapons, but they are the 
weapons of political parties. Almost 
all political parties exploit the student 
community for their political ends. 
The fledgling youth which is incapable 
of predicting the futUre easily becomes 
the victim of the harangues of demago-
gues. 

The Kothari Commission examined 
the reasons for indiscipline and unrest 
among the students. It has adumbrat-
ed some causes for this perpetual 
crisiS. According to tile Kotbari 
Commission, the defeet. in teaching, 
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lacIt of parental control, atmosphere 
created by politicians and unemploy-
ment are the principal causes for this 
perennial condition. Even after 
twelve years I find no improvement. 
In spite of ameliorating measures, 
contrary to OUr expectation, the con-
dition is exasperating the tension. The 
institutions are still in turmoil. 

The rasping factor is that there was 
a stark absence of violence during the 
emergency. It does not mean that sUl"h 
repressive measures are nel"essary to 
restore peace within the campus of 
universities and colleges. It revealS 
the truth that the basIc cause for the 
turmoil within the precincts of uni-
versities is nothing but politics. Dr. 
Zakil' Hussain rightly pointed out that 
there was too much politics in our 
education but too little education i.1 
our politics! To maintain discipline 
among the students and restore peace 
within the campus, the political par-
ties should adopt a code of ethics to 
stay away from campuses and the pro-
blems of the students. The State Gov-
ernments cannot hesitate to take dras-
tic action against those institutions 
which are running on commercial 
basis and are exploiting the education 
as a means of personal livelihOOd. 

Above all, a change in our educu-
tional system is quite essential. Our 
students and teachers are enjoying the 
paradise of innumerable holidays. In 
a country like India, free education is 
welcome by all. But we cannot allow 
the students to bruise and batter the 
purpose of free education. Even in 
Communist China, the parents have to 
pay for primary educatfon. In soviet 
Union the amount of scholarship is 
sancti~ned according to the merit of 
the student. 

We need not disqualify the eligibility 
of any community in getting scholar-
ship. But the amount of scholarship 
should be given according to the 
marks so that the students will realise 
their r4esponsibility. Consequently 
there will be parental control. Lack 
of parental control is one of the causes 
for the unrest. 

O:1ce Aneurin Bevan remarked: "It 
is not clever people Britain needs; it 
is men with guts." Similarly, we know 
the ways and means to remove unrest 
and restore the peace. What is needed 
is men with IUtl to implement the 
means successfully. 
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER): Mr. Chainnan, many points 

BitieB 

have been urged here and within the 
short time at my disposal it is not 
possible for me to deal with all the 
points in detail. But I will give a 
broad picture of the problem of .tu-
dent unrest before this august House. 
I fully share with the hon_ Members 
the concern about student unrest. We 
are quite aware 0: Lh~ seriousness of. 
the situation, and we are trying our 
level best to ease the situation In the 
best possible way that can be avallable 
to us. But I would also like to say 
that the power of the Education Minis-
try at the Centre is very much cir-
cumscribed. All of us have taken 
oath on the Constitution, and we know 
that under our Constitution we have 
certain specific spheres within which 
we work, on the basis of Centre-State 
relations. In most of the places edu-
cation is being managed by the State 
Governments. It is true that educa-
tion is now in the Concurrent List but, 
as is well-known, we are trying to 
restore it to fhe State List. So, we 
are not going to take any advantage 
of the position. 

An atmosphere is sought to be 
created by some hon. Members within 
the House. and a large number of 
people ou tside the House, as if the 
position is worse at the present mo-
ment, I all". placing certain figures, not 
to justifiy the situation that happens 
today, but to show that we should not 
exaggerate the position as it is. An 
hon. Member just now said. and this 
has been repeated within and outside--
I am referring the hon. Member, Shri 
Sudheeran-·that almost half the Uni-
versities are closed. This is being 
repeated off and on; this is not a fact. 
We have noticed that only 13 Uni-
versities had been closed, some for 
two days, some for five days, some of 
course for more than six days, bet-
ween September 1977 and February 
1978. Again. in March 1978 there 
were various problems concerning 
reservation. It was really a political 
problem; it has nothing to do with the 
University. As a result of that, a 
large number of Universities, in-
culding almost all the Universities in 
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Bihar have lDeen closed for a along time. 
Some Universities in UP also have 
been closed, mainly on the question of 
job reservation. In the Banaras 
Hindu University in the medical 
college there was agitation by students 

.. lor reservation. There were similar 
agitations in Allahabad University. 
Lucknow Ugiversity and Kanpur Uni. 
venity. So far as the Pantnagar 
University is concerned, the matter is 
well-known to this House. I would 
not like to repeat this. From these 
figures, you will find that-it is not a 
lact that almost half the Universities 
are closed. T-OGay we have 105 Uni· 
versities and about eleven institutions 
"deemed to be universities". Some 
new Universities have also been 
recently recognised. From this it will 
appear that very few Universities had 
been closed. But the number of inci-
dents have been rather large. From 
the information that is available at 
oUr disposal we find that in 1974 there 
had been 11540 cases of students un· 
rest and of these twenty per cent had 
been violent incidents. In 1975, a part 
of it was covered by Emergency 
restrictions, the number came down 
and the number Of incidents was 
3,847 and the percentage of violent 
incidents was 19. In 1976. it still came 
down and tbe number of incidents was 
1190, but you will notice that 43.5 per 
cent were violent incidents. Last year, 
in 1977, 7,520 cases had occurred, of 
which only 15 per cent were violent 
cases. I am not justifying this large 
number in 1977. I just want to cite 
these figures to show that there is a 
wrong impression in our minds. For 
instance, hon. Chitta Basu said that 
there is frequent occurrence of violent 
incidents. The figures do not show 
that. Now the precenta&e of violent 
incidents have come down, when we 
compare this w1th the figures even 
aurin.& the Emer&ency periOd. But tlle 
situatio;m is very serious. I repeat 
and I share the concern of the hon. 
Member that the situation is serious. 
It is a national problem and many 
flne sUJI&estions have come. But T 

sitie. 
can submit to you that some of these 
steps that the han. Members have 
suggested have already been taken 
into account by the Government and 
deftnite measures have been taken in 
that direction. 

For instance, there was this ques-
tiOn about Emergency excesses and 
giving back the -students' rights to 
have elections, etc. As soon as we as-
sumed Office, we sent directions to 
all the Universities to hold elections 
of the students in a proper manner, 
in a democratic atmosphere and in 
most of the Universities this has been 
done. On 10th June 1977, the Edu-
cation Secretary at our direction, 
had written to a\] the Chief Secre-
taries and the Chief Commissioners 
-of the State Governments and the 
Administrators that action must be 
taken to look into whatever represen-
tations had been made prior to and 
after the elections to the Lok Sabha 
were announced, to identify such of 
those genuine requests and concede 
them or implement them. Then sug-
gestions were made that there must 
be f':>rums for discussion of student 
problems and the same suggestion 
was given by the Education Secre-
tary. He wrote: "It would also 
be necessary that steps are taken to 
ensure that forums are brought into 
existence to give representation t-o 
each one of the categories, viz., stu-
dents, teachers, non-teaching emp· 
loyees. These fIorums would then pro-
vide necessary opportunities for each 
one of the categories and to make 
legitimate representation in a demo-
cratic manner." Then we have also 
said that there should be steady 
contact with the law anc;! order autho-
rities to see that violent incidents do 
not happen. 

Then again On March 27, 1978 the 
Education Secretary at our direction, 
wrote to the Chief Secretaries of the 
States and the Administrators of 
Union Territorie~ that the grievan-
ces, whether they are imaginary or 
reasonah1~. should be promlltly look-
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oed into and steps should be taken to 
..redress them wherever possible. 

In addition, I had myself to all the 
'Chief Ministers of the States that 
sometimes these incidents are due to 
political involvement and I wrote on 
31st March, 1978 as follows: 

"As you are very much aware, 
student: unrest is not divorced from 
politics and this is a matter which 
-only yOU can handle on political 
plane". 

So, I drew the attention of the 
Chief Ministers to this and I am 
glad to tell you that a number of 
Chief Secretaries as well as the Chief 
Ministers have responded to these 
letters. 1. have got a long list. Many 
of them have said that they have 
taken steps in this matter. 

Often it has been said that politics 
is at the root of some of these evils, 
I called a meeting of the leaders of 
the major political parties,' and we 
had a four-hour discussion on this 
matter. Many useful suggestions have 
come forth, but the main suggestion 
which emerged out of the meeting, 
we have already tried to implement 
namely, setting up forums, having 
dialogues. meeting the students, so 
that the students may share their grie-
vallces with the authorities. So, it is 
not correct to say that the Central 
Government is doing nothing, I should 
say that most of the State Govern-
ments are also conscious of this. 
Recently we had a meeting with the 
Education Ministers of the States. We 
know that many of the State Govern-
ments are actually taking proper steps 
to look into the problem in a pro-
per manner. Some of them have writ-
ten to me that, in their States at 
least, 'there is no student problem 
whatsoever. I congratulate them for 
the good situation that they are 
enjoying in their States. But in other 
States we have these problems. As 
many of the han. Members have poin-
ted out, these problems are linked 
up with the socia-economic problems 

of the country. If it is a socio-E!COIIo-
mi~- problem, it does not lie within 
the power of the Education Miirls-
try, whether at the Centre or in 'the 
States, to solve the problem. It has 
to be solved through proper pl«il. 
ning and proper implementation 'at 
the various points which would come 
out after planning, Therefore if' it 
is a broad problem like that, then 
you cannot hold the Education Minis-
ter, whether at the Centre or m: the 
States, responsible for this student 
unrest. 

Suggestions were made to change 
the educational pattern. You know, 
during the debate on the Budget con-
cerning the Education Ministry, we 
have discussed all these matters in 
detail. Weare going to change the 
educational system by giving a grea-
ter priority to education at lower 
levels. 

AN HON. MEMBER: When? 

DR. PRATAP CHANDRA CHUN-
DER: It depends on the State Gov-
ernments largely. They have taken 
pains to implement some of these mea-
sures already, Even at the Central 
level, OUr Central Schools have im. 
plemented some of the suggestions .. 

SHRI V. M, SUDHEERAN: May I 
know from the hon. Minister as to 
what is the policy of the Government 
regarding student representation in 
university administration and other 
bodies? 

DR. PRATAP CHANDRA CHUN-
DER: I did not want to mention this. 
But as the hon. Member has refer-
red to it, I would like to tell the hon. 
Member that his suggestion was that 
if there was student representation in 
university bodies, there would be no 
unrest or that the number of un-
rests would be reduced, and he 
has rightly pointed out that, in 
Kerala, the students have represen-
tation not only in the bigger body 
that is to say, the Court of the Uni-
versity, but also in the smaller body, 
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that is, the I.Xecutive Council. But 
!yould ask him as to the figure which 

we have got frOm Kerala. From the 
list we find that, in 1977, out of the 
total number of unrests, namely, 
7,520, 2,029 cases came from Kerala 
alODe. Therefore that is no solu-
tion. (Interruptions) It is not an easy 
problem like this. I do not want to 
hit him directly. This is a problem 
which is very serious and it has to 
t.e studied in all its depth. For the 
information of the han. Member 
1 mioght say this .... (Interruptions), 

SHRI V. M. SUDHEERAN: The 
Minister is totally under a wrong im-
pression. (Interruptions). 

DR. PRATAP CHANDRA CHUN-
DER: I have brought a Bill for amend-
ment of the Viswa Bharati University 
Act and there we have tried to give 
representation to the students in 
the Academic Council as well as in 
the Court of the University. There-
fore, we are trying to introduce stu-
dent representation. I have been a 
teacher for 31 years; I have worked 
with the students; and I have faith 
in the students. I know that. if handl-
ed properly. they will also retlct in 
a proper manner .... 

SHRI KANWAR LAL GUPTA: 
What acti<ln has been taken by him 
on the report 011 the Jawaharlal ' 
Nehru University? 

DR. PRATAP CHANDRA CHUN-
DER: I am very sorry that Mr. 
Kanwar La!' Gupta is very much agi-
tated about one University when 
We are considering 105 Universities 
and 9 deemed Universities. If there 
is any question on that. he may give 
notice of a Short Notice Question. 
There is no time now. So we are 
dealing with so many Universities' and 
we are noot confined to a single Uni-
versity. 

SHRI 
Minister 

JYOTIRMOY BOSU: The 
just now said that if the 

Bitie. 
han. Member livea a short DOtice 
question .... -the other half he has 
not said. Will he accept it? 

MR. CHAIRMAN: Naturally. He 
has said it. 

DR. PRATAP CHANDRA CHUN-
DER: I will deal with it. 

SHRI K. LAKKAPPA: Blackmail-
ing. 

DR. PRATAP CHANDRA CHUN-
DER: This is a serious problem and 
We are aware of the seriousne~s of 
the problem and I will most humbly 
appeal to all the hon. Members cer-
tainly to accept the seriousness 
of the problem and try to help us 
solve the problem so that the future 
of the younger generation may not 
be black. 

~ ""'! fq (omrr) : ~'rrqf(f;;iT, rm 
~ 1m' t Ai for;f f~'Cjf"CI'l'I1i1 Ii 'Il'mf-
!"'f ~ U1I"4" " ~t ~f, fWIII"T ~ 
If 11;~ ~ !AT rrr ~, ~lir ~ U1I"4" 
fCj~ ~ ~ ftTlT !AT ron-
'!T. '":T' '"" ~ ~ <rit F. t, ~ m: 
If ~ IRT m'lTti't 'lit t f.Ir;rf;" ~ 
~ f·U<lf .... 'l'I4) '" ~ rt ~ sIR 
~ '"" ~);f ij!oft ~. ? 

WTO JRm .. _ : 1i';f 'ifiITlf ron-
fir; ~ ~,. 'Iil'"¥ ~ ~ m t sIR 
f ..... f .... 'l'Ilii ~ or) ~ ~ ~ ~ 
q1(\~,mrr~~~maT~ 
~ m;tT , 

MR. CHAIRMAN: Mr. Kanwar Lal 
Gupta. 

SHRI C. K. CHANDRAPPAN: 
TOSe-

MR. CHAIRMAN: Mr. Chandrappan 
time is very limited. 

SHRI C. K. CHANDRAPPAN: i .am 
trying to catch your eye but you 
are looking all the time to that side. 

SHRI JYOTIRMOY BOSU: You 
cannot question the Chair why he is 
looking that side. 

SHRIC.K.CHANDRAPPAN (CM-
nanore): I have got to catch the 
eye. 
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The hon. Minister has rather ridi-
cullid the idea of students representa-
tion by saying that in a State like 
Kerala where students' representation 
has been given in the Syndicate and 
the Senate, the Minister said it did 
not bring any positive results. I would 
like to know in this context, especial-
ly after introducing a Bill in the 
other House where in the' Viswa Bha-
rati University students' representa-
tion has been neglected, I would like 
to know what exactly is his policy 
on the question of students' represen-
tation in the University body. 

DR. PRATAP CHANDRA CHUN-
DER: I have already explained and 
the hon, Member perhaps has not 
listened to me, I have not ridiculed 
the idea, I have simply said that that 
is no solution of the students' unrest 
problem. I have introduced the Viswa 
Bharati Bill where students are 
sought to be represented in the Aca-
demic Council and the Court of the 
University, 

SHRI C, K. CHANDRAPPAN: 
adequate, 

In-

.t\' rn ~ '!'" (~ ~) 
~'Il'ffu .,'t, ,!If 5 fIl'iR: ~ ~ m ~ 
~'IT 0I'T1i I 

~~:~~6~"'" 
('[) Q ift io'fT ~ 'fliTfiI; ma '1ft...,. ffi 
~ I ~ ifr:f'fT "') -r" ~ I 

.t\' m ""'" '!G'f : ~>mf9' ,.,'t, 11;1 
>t;i) .,'t 'lIT 'IfT~ If!T ~ ,!If ~ ~ 
fC"~4'i"'eir .. ~m ~ I ~ 'fi'\T om: ~ 'lit 
e'~T ~ I ~i;f n:ij; i:r ilIT1i' Wit ~ fit; 
m ~ ~ ~ 1l ~ 'IiIT~ ~ I 
~ 'i.~ 'IIT~"ffl m 
~T 'IiIT fiIiIfT "f) fir; ~'I'f; ~ ~ I ~ 
~"ffl ~ ~ '!1T I!itfi!rn ...,. fij; lfT'I<fu 
If'Ii ~, ~ "'l'm oft, I ,,>rnfu ;;IT, Ii 1ft' 
~~~~~,~~ it 
m~~~fit;~«..rr~ ~ 
~ w.ft ~mt '1ft if f.NT ~ ~ 
,.;) ~ it '!T<'r ~, 'lll' !!1rinr '!iT iIIT1I t: I 
~T mr~4'i~ ~m I ~ ~ ;l 
~l'I"1: ~ii ~, ~ 'IiT'f 1ft' fiIi'IT t:, 
~('R .. ~iRWif f'I'><IiIT pr lit ~'ffl 
IIi1ft ~T m I 

~.-r<rllttfil;~~i~ 
m~~~t,lIiTtm
II'T(T ~ ~nIT I q: ail' i~ ~ 
~, 1fT ~, q: m 'IN f (t 'lIfT' ~ 
m'INmlwl~~~t~ 
mr-ifR t· I lit ~ lR 'Ill 5A; 'IT, qy 
{nf lR 'Ill 5A; lIT I ~ 'f'l I:. i 
«N ~ "llIT t !iii ~ """ ~ 
1lf.rm!iT ...,. fult ~ <mr '1'", t, 
fmft 1lf.rm!iT If; ormr ~ ~ ~ 
1 2 4 ~~ a, ~ 1f8T'f Q"t;l lIIRIR 

f'fIfT ~m ~!iIi 15 ~ "'" ~ 
firol'lf ~) ~ I tf.A' ~ firol'lf v'IIl 
"'" 'I(T pr I ~ ~ i 'IT1r\'IT (I!?:IIi ~ 
~1~l!flITrn?~~ 
I!i-r~'t.,'t~~t:~if 
~q ~ I 

If you are responsible to Parliament 
they should be responsible to you. 

~~t'rij;~~ ~~, 
~fiA' ~ _ ~ 'I(T ~ !iii ~ flm' 
4'~ =-1 ...,. wi"f ~ "Il1l I lit 'Il\' -
I!I'fT ~ I 

l!st ~:II' ~ m1I' ~ ~ ~ flIi 
m"f <~ _-~ ,.;r '1m"[ ~ ~ Ill; 
~"T t{' ~ '1ft flI<l;ft ~ 
m ~ ~T >rt I! I, ~ ormr-
~T'Iit~~~~t.~ 
ftnnq; 'lilt m~ ifif ~ ~ t 1 
~ ~ .. " ... i" .. <'i on ~ ~ «N 'II't 



[.~~~] 

~ ~'pntl~~ii 
~,,~ to' '~~;{~. 
~ ~ ~ flI;In t. ~ 

They were not on speaking terms. 
He IS the man wlto got arrested 200 
Jecturers and about 300 students. Can 
he talk with them? He is still there. 
I do not know why he is still being 
sheltered by some boys. 

1! ~ ~l'AT ~ ~ fit; 'l'l ,.;~ 
c61,' ,t, '. I I 11ft ~ .n!i,",~ 'itT t (1') VT'f 
1r6~ ~ ii ~wT!i" ~ I 

~ ~-l~ lIR<'I'I' '1ft ~. Ir ~ 
tf' >rm'Il ~ fit; ~ mlf l~ ~Q 

, qy t olf~ ~'l1: '1ft wpr ~. m m'm 
'Ifi ~W'f ~r.rr ~. q-mo) '1ft mm 

. toft ~ I VT'f m~ ~~ ~. 4;n}'lT 
f'!r'fN~mii~~ I 

~~ ~ Iri{ '1ft 'li'{T oft fit; VT'f 
,~ .m; fiIf'lmt ~ mq lim ~iT 'fIrTfil; 
~ l~ Of) ~ l~ '" orwr.r "",Il';rn 
~r.rr ~ f'l> '{f'flff'Rnr ii 'l'rm~_" 
~. ~ ~ ~ l!mI '1d'<I '" ~ 'I>~ I 
VT'{;f 'I{ lp,; ~ 1fT f'l> ;ftq; fiIf.rmt 'liT 
~ ~ ~ iiITII ~'lT, olf.l;;f ~ m~ 
q 'I{T ~ f'l> ~ ,{I'!i fiIf~ '1>1 
'IftfZ1I:, 'fIrl 'Ill ~om ~'l1: ~tf1: 'tom <I) 
n1i ~ l"i 'fIrT ~I -.m I q-mo) 
li ~'fI 'fIf~ .n (l'Tf,.; t:('I> ~wr.r 
~ l~ ~l<rT r.rm ~ i lfIli'ffl~ 

,1I'll: ~ ~ ~T<rl I 

'{If ~;. >it mlf ~ ~<lr ~ fit; OfT 
at,.;f ~ ~. 

~ $If; ,.;,,~ Ofl ~ ~T 
"ifill ~. ~ ~ I 

~ m ~ 'r'I : 4 2. 3 fif;R; ii 
~ ~ ~'I 

They were oot on speaking terms. 
He is the man who got arrested 200 
lecturers and about 300 students. Can 

, he talk with them? He is still there. 

UnrMt, in Univem- 3f7t6 
' ritie. 

1. QO not know why he is still _ing 
sbelkrefi by SQIne boys. 

PROF. P, G. MAVALANK,AR 
(Gandhina,g8l'): Mr. Chairman, iUs 
now six. Half-an-Hour discussion is 
at Six. 

MR. CHAIRMAN: Let me take 
the sense of the House. Mr. Gupta, 
you will please finish it in one or 
two minutes. 

PROF, p. G. MAVALANKAR: We 
shall giVe him fiVe minutes. 

SHRI KANWAR LAL GUPTA: I 
shall finish. 

18.00 hrs . 

..nmtoml ~ : '!'IT ~'Ift <l'I> 
f~ 1r~T. ~ Irf.!mrit om: 
~ ~ '{f.!lff<riT '1ft ~ ~ f\'l"lt 
~ >it <m! mf t ? ~tf1: mf ~, m 
'I>);r iI mof '1>1 111ft ~ ? lr"1 'Ml:'fI ~ ~ 
f'l> #;:-<'f Ij:f~1or '1ft (1'1" (l'1'f, ~ 
'fI, mof '1ft f-.:qlt~ ~ if; 'rm 'l5T 
'IIT~ ~' I ~ f~ Il'irT §'m t ~ lI'lfT 
§'m ~, ~'iJj I{r.pr ~T ~ I ~<!<!I ai1ff\;{lr 
~ I ~ 'fI, mof ~ om- 'l>W f-.:qlt 
'1':10/, ~ <m! o;rrq->rT. (l'T I{ Ofl I{i\'ror ;;~ 

'" '!'IT m~1 "" m ~' ? ~ 'n: 
n:.nfI{'I> n:~\"IiIr' ~ ~, ~ 'f": 
t:('rl'~W'f if mifm ~ ~ I #'ift ~RIr 
,,;T~.<lm~ fit;~f\:rt:(~'!'IT 
m~1 "" m t I 

4' ~'lT f'l> #'ift ~m 'i~ m if ... 
~ll~~iI~~~'lTfit;~\'I' 
'if~fumr <IT m-m'\1rn t, l~ f\:rt:( Ii' 
J'iJj 'It\' "" ~ ~. ~ !Ir>Ir '{~ 
m~ of; am t. w f\:rt:( 4 JIJ ~ 
"" ' ~, ~ I (l'T m 111ft ~ror 'IIrT "" 
~ t ? ~ ~ ;;f\1r fft "" 1hr ~, ~ 
"'~~~~t I ~tt'I>'It\'~ I 
q ~<rm- 'I<'m t I w ~"'N 'lit fu; 
~~I 

It 1fi1r ~ Ai ... ~ ;{~ 
~m '1ft f>:ot)t iii\' <m! 'l'1; ~~, 
m.nm'IiT1ffi'j,1f~fit;~",~ 
~ vt t I 

1\ ~ 1fi1r ~ fit; fimft ,..~ 
'Ift~CfIf~ ""~~~ 
of;~ ~ ~~om: ~ 'Irm 
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af'lfi'1f~fII;1I'iI'T~"ri 
~mr R, ~ ~!" ..., iA; ~, 
't.~ morT ,.n- Iri' I q-", ~ om!" 'ltfm 'Itl t, ~T III 'I'f!l~l~;i, sm: ~ 
~ i m ~ ~ ~"" ;f~ 1fR"irw« 
~ on, f3rri '{r~ .. r~lI'" 1l finfl" lAin: 
I!1t ~'f~ I 

~ ~o 1('10 """" (~) : 
~'II"I'rfir ~~, ift ~ 'Ii'\' ~ '!if 
mr'l1lT~fII;~~ ~'R~ 

'"'" I 

WWI'IfiI ~m: q-;r m:1I' ~ (T 'l1lT 
~ I 

~ ~o ~o ~ : ~ <l1!i" qf""", 
~;;r ~, i'R" ~ ~ ~ ~ I 
lll' fun: ~ ~ ffi ~ f.f; ~~ 
~ ~ !f.'I 'R1f '"'" I >t ilT'f .,.~ 
~ 'lW"T 'fT~ ~ r~ ~ ~;;r 'R 
'fllf ~ii I 

~ ~If : til' ~i f~i l«r 
""~ I o;rrq- ~ "'<mf 'Ii'\' ~ 'Il1T r~ 
~'lT I ~ !"Tl'f ~ ... ~ ~ ;,rn ~ I 
~ !"Tl'f 'fllf ~) 'l1lT, <IT mq ilf1:r;l if; 
f~ lit ~ 1[11 I 

~ ~o ~o ~T : •• 

MR. CHAIRMAN: N·ow I am put-
ting the' amendments to the vote of 
the House unless the Members with-
draw. Dr. Ramji Singh-absent. Shri 
Vinayak Prasad Yadav-absent. 
Shri Hukumdeo Narain Yadav-absent. 
Shri A. K. Roy-absent. Shri Anant 
Dave-absent. Shri Yuvraj.-are 
you withdrawing it? 

SHRI YUVRAJ (Katihar): I seek 
leave of the House to withdraw my 
am6lKlment. 

.... ot reCOrdl!d. 

AmeDdmeltt No.8 .... (\IJ ...,., 
withdrawn. 

SHRI H. L. PATWARY:" 

MR. CHAIRMAN: Mr.Palwqy, 
Please sit down. You ape unDflCellolt,r· 
rily disturbing the House. 

I ww. now put amendments 'Nos. 1~ 
2, 4, 6, and 7 to the vote Of the lIbbse. 

Amendments Nos. 1, 2, 4, 6 8ACI 'i 
were put and negatived. 

MIt CHAIRMAN: Now half and 
hour cijscuuioD. 11&. J,),otirDloy a..u. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, South India Vtlil:ilse· 
and Madras Aluminium present a. 
picture of mismanagement, malllrltc-
tice, fraud, invoice manipulltion anti 
misappropriation of :publictnoney, 
and Violation of eoonomic staMes. 
What we see in case of South InGia. 
Viscose and its sister concern Madras 
Aluminium is a common feature of 
the private economic empire today. 
(Interruptions). 

SHRI H. L. t>ATWARY: The Mi-
nister left the House without the 
consent of the House. I am also leav-
ing the House. 

MR. CHAIRMAN: Mr. Patwary. 
the Minister has gone. There is no-
body to reply to your question. 

Now, I will put the main motion 
to the vote of the /House. The ques-
tion is: 

"That this House expresses its 
concern at the growing student un-
rest in universities and other ins-
titutions for higher education 
deemed to be universities and re-
commeno to the 'Government to 

J'.!~; 
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take appropriate steps to remove 
the causes of unrest." 

Those in favour will say 'Aye'-
those against will say 'No'. The 
'NOes' have it. 

PROF. P. G. MAVALANKAR: Sir 
nobody said, Aye or No. SO "Silence" 
has. it; neither 'Noes' have it nor 
'Ayes' have it. 

MR. CHAIRMAN: It does not mat-
ter. Even if one Member said no, 
that' is enough. 

PRO!". P. G. MAVALANKAR: But 
nobody said, 'No'. 

MR. CHAIRMAN: Order please. 
11 you are not satisfied I will put it 
.again to vote. The question is: 

"That this House expresses its 
concern at the growing student un-
rest in universities and other insti-
tutions for higher education deem-
ed to be universities and recom-
mends to the Government to take 
appropriate steps to remove the 
causes o'f unrest." 

Those in favour please say 'Aye'-

SOME HON. MEMBERS: Aye. 

MR. CHAIRMAN: 
may please say 'No'. 

Those against 

There is nobody to say 'No'-

The motion is adopted. 

The motion was adopted. 

SHRI JYOTIRMOY BOSU: Now, 
'Sir, it is ten minutes past six. It 
means we will sit upto 6.40. 

MR. CHAIRMAN: When time is 
'over at 6.30, I will again take the con-
'sensus of the House. Now, the House 
will go upto 6.30. 

SHRI JYOTIRMOY BOSU: Sir, I 
repeat what I have said a few minu'\es 
ago. Now, there are two concerns-
~ India Viscos and its sister con-
-cern Madras Aluminium-where the 

glOOmy picture of misrnanagemen~ 

malpractice, fraud, invoice manipula-
tion .... 

(Interruptions) 

SHRI TEJ PRATAP SINGH 
(Hamirpur) : 
order. 

Sir, I have a point of 

MR. CHAIRMAN: What is your 
point of order? 

SHRI TEJ PRATAP SINGH: You 
had called Mr. Bosu for raising the 
Half-an·hour discussion without tak-
ing the consensus of the House 

(Interruptions) 

SOME HON. MEMBERS: No it has 
already been taken. (Interruptions). 

MR. CHAIRMAN: We have taken 
the perm;ssion of the House . 

SHRI TEJ PRATAP SINGH: With-
out putting to vote oJ the House that 
motion, you askea Mr. Bosu to raise 
the Half-an-hour discussion. 

(Interruptions) 

MR CHAIRMAN: You never chal-
lenged it. Nobody challenged it. They 
said "Ayes have it'" but You never 
said "Noes have ir'" 

(Interruptions) 

SHRI TEJ PRATAP SINGH: You 
O~y asked him and you must put that 
motion to the vote of the House. 

MR. CHAIRMAN: I put it fo the 
vote of the House. They said "Ayes 
have it" but you never said "Noes 
have it". At that time if yOU had 
question it. I would have put it to 
vote. 

~HRI TEJ PRATAP SINGH: It 
was not put to vote. 

MR. CHAIRMAN: The motion was 
put to vote. They said "Ayes have 
it". 

SOME HON. MEMBERS: No, Sir. 
(Interruptions) . 

MR. CHAIRMAN: The motion was 
put to vote and this is on record. You 
please sit down. Let Mr. Boau start. 
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SHRI VAYALAR RAVI: Your rul-
ing was final, Sir. 

(Interruptions) 

SHRI TEJ PRATAP SINGH: Only 
after he bagan his speech. YOU asked .. 

W1I'Afif ~ : ~ ~ of; am:: >i';;r 'fm.r 
'fc fiI;1rr, ~ ~ ;fhr f'fi'lIT I ~T;f ~lfor 
~ You never saiJ "Noc~ have it" ·m m ;ft;;r ~~ ~ ~ ~ ~ am:: .wctr 
~ iiFft ~ il~ mrn: 'lit .mit I 
(1IIQlII) Ii' <iT ~ ~~r<: 'f\"W ~r 
orr..r ont ~T lI'r.lr I 

SHRI TEJ PRATAP SINGH: No-
body has spoken on the motion. 

(Interruptions) 

SHRI SYED KAZlM ALI MEERZA 
(Murshidabad): I am on a point of 
order. Was the motion moved by the 
mover? 

Mil. CHAIRMAN: I put the motion 
to vote. The motion was already put 
to vote. 

SHRI SYED KAZIM ALI MEERZA: 
Unless it is moved 

MR. CHAIRMAN: The HOuse is al-
ready in possession of t.he motion. 
That is why I put it to vote. 

SHRI SYED KAZIM ALI MEERZA: 
But the person must move. 

l\1R. CHAIRMAN: Please see the 
Order Paper. In the Order Paper it 
has been mentioned that this House 
expresses its concern at the growing 
student unrest in universities and 
other institutions .... etc .. The who'e 
thine is here. 

SHRI SYED KAZIM ALI MEERZA: 
But the question is that the Member 
who haVe moved the - inotion, bust be 
here and move it. 

SHRI VAYALAR RAVI: It was 
moved .. (Interruptions). 

MR. CHAIRMAN: The motiOn was 
moved by Mr. Kanwarlal Gupta. 

(Interruptions) 

No no. Mr. Kanwarlal Gupta had 
mov~d it. .. 

SHRI VA Y ALAR RA VI: Sir, I 
have a point of order. Under what 
rule he has raised this point? (Inter-
ruptions). . 

MR. CHAIRMAN: Mr. Kanwarlal 
Gupta moved this motion. 

SHRI SYED KAZIM ALI MEERZA: 
Did he move it, Sir? Sir. he is riot 
here in the House. If the mover of 
the motion is not here in the House .. 

MR. CHAIRMAN: But this is not 
a point of order. I put the motion 
to vote (Interruptions). 

PROF. P. G MAVALANKAR: Sir, 
have a point of order. When you 

have already conducted the proceed~ 

ings according to the rule 

SHRI K. GOPAL: and 2iven a rul-
ing .... 

PROF. P. G. MAVALANKAR: and 
yOU have given the correct ruling, I 
do not understand why anybody from 
the Government side or ruling party 
should get up and challenge your rul-
ing. It bas already been done. 

SHRI SYED KAZIM ALI MEERZA: 
We are not challenging the ruling of 
the Chair. 

PROF. P. G. MAVALANKAR: Even 
if Shri Kanwar Lal Gupta is not pre-
sen t. the motion has to be put to 'tlie 
vote .... (Interruptions). 

SHRI SYED KAZIM ALI MEERZA: 
Somebody has got to move it: nobody 
has moved it. It falls by itSelf when 
it is not moved in the House. How is 
it moved? The mover of the motion 
was not there in the House .... (Inter-
ruptions) You asked hon. Member, 
Shri Jyotirmoy Bosu to speak. Here, 
the mover of the motion is not pre-
sent and nobody moved it. You never 
asked anybody to move .... (Intern/.))-
tions). How can it become proceed-
ings of the House ...• (Intel"MlP'iDIIB). . 
The motion has dropped by it8elf •. 
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SHRI K. GOPAL: The hon. Mem-
ber is challenging the ruling -of the 
chair. 

SHltI SYED KAZIM ALI MEERZA: 
I IPh not challenging the chair. but it 
is not really the procedure .... (Inter-
ruptions). How can it be over? When 
it is not before the House, can any 
motion be taken up like this? 

1lR. CHAIRMAN: The -amendrnents 
to the motion were also put to the vote 
of the House, the motion was also put 
to the vote of the House ... , 

SHRI K, GOPAL: The debate takes 
place only after the motion is moved. 
How does it take place otherwise? 
Unless there was a motion, how did 
the debate take place?.,. (lnterTUp-
tioM), 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA-
bTAKI): Mr. Chairman, Sir, I arn 
really sorry that one Mr. Patwari was 
shouting; it was five rninutes past 
six .... 

(Interruptions) 

SHRI K. GOPAL: Not one Mr. Pat-
wari, he is an hon. Mernber .. 

(Interruptions) 

SHRIMATI RENUKA DEVI BARA-
KATAKI: When Mr. Patwari was 
speaking, it was ten minutes a. five 
minutes past six. Then, what happen-
ed? You asked Mr. Jyotirmoy Bow 
to raise the half-an-hour discussion in-
stead of putting the motion to the 
vote of the House. When you did that, 
the Minister left the House with the 
understanding that it would not be 
put to the vote of the House. We, of 
course, did not know .... (Lnterrup-
tiom). When you called Shri Jyotir-
may Bosu and he stOOd up and started 
speaking, the Minister, Dr. Chunder, 
Jeft lhe House; we thought that every-
thing is over. TIren you put the mo-
tion to the vote of tHe House; nobody 
knew what happened aCtual~:---

MR. CHAIRMAN: '11herellfter, 
requested Mr. Bosu to speak and 
started. '" 

SHRIMATI RENUKA DE VI BARA· 
KATAKI: May be,~ ... 

SHRI VAYALAR RAVI: On a point 
of submission .. ' .. (interrupti07lS'). 

SHRI TEJ PRATAP SlNGH: The 
bon. Member is here; he may be no"" 
asked to move. 

MR. CHAIRMAN: He has moved 
the motion; how did all this discus-
siOn take place? 

SHRI TEJ PRATAP SINGH: He did 
not move the motion; t.he hon. Mern-
ber has just arrived. 

SHRI VEYALAR RAVI: The han. 
Minister of State has tried to mislead 
the House. When you said, 'noes' 
have it; we said. 'ayes' have it. They 
never said, 'noes' have it. When you 
repeated. We said: yes, yes: they kept 
quiet. It was the duty of the Minister 
to stand up and say that they wanted 
time. v,,'hen you gave your ruling and 
shifted to the next business, Shri Jyo-
tirmoy Bosu started speaking, It is 
never the practice of the House to 
challenge the ruling of the chair. It 
i~ for the first time that tMe rulin~ 
party or the Minister are challenging 
the ruling of the Chair:' It is very un-
fair; it is not a democratic parliamen· 
tary practice. It cannot be allowed. 
The business Of the House should con-
tinue and Shri Jyortimoy Bosu should 
speak. 

PROF. P. G. MAVALANKAR 
(Gandhinagar): You make the record 
strai~~. What happend was while 
Mr. Patwary was speaking loudly the 
discussion was apparently over. Mr. 
Chairman, I say in advertently you 
asked Mr. Jyotirmoy Bosu to start the 
half-an-hour discussion. Then it was 
pointed out to you that although Mr. 
Jyotirmoy Bosu had been asked by 
you t9 start half-an.obour diSCUISioD, 
you had not completed the earlier 
proceedings of putting Mr. Gupta's 
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motion to vote. Therefore, at that 
particular point of time-I hope they 
will hear me-you requested Mr, 
Jyotirmoy Bosu to sit down and he sat 
down. 

MR. CHAIRMAN: Yes, I requested 
him, 

PROF. P. G. MAVALANKAR: When 
you put Guptaji's motion to vote, 
when yOU put that motion to vote,-
and let the House know that when the 
motion is moved, it becomes the pro-
perty of the House even if the Member 
is there or not there. If he is not 
there, ail the more reason why that 
motion must be put because it is al-
ready in the possession Of the House. 
When it was put by you, Sir, you must 
have noticed that nobody else said 
either yes or no. I immediately said: 
"Silence has it, neither 'Noes' have it 
nor 'Ayes' have it". So, you im-
mediately put it again the second 
time. 

!I1R. CHAIRMAN: Yes, 

PROF. P. G, MAVALANKAR: When 
you put it second time saying those 
in favour of Mr. Gupta's motion may 
say 'Ayes', we all said: 'Ayes'. 

AN HON, MEMBER: They said: 
'Noes'. 

PROF, P. G. MAVALANKAR: 
Nobody said: 'Noes: (Inten'uptions). 
The motion was passed. Now you 
cannot go back on that. 

MR. CHAIRMAN: Not only that, I 
waited for some time for somebody to 
get up but nobody got up and said 
anything. That is not my fault. 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): On a point of order. I 
think I was also not aware whether 
my motion will be voted. I left the 
House. I am very lucky that my 
motion was adopted even in my 
absence. So, I think there is no ..... . 
(Interruptions). It was adopted in 
my absence. So, I am very lucky. 
But what is there if it is adopted. I 
have only said that appropriate steps 
should be taken by the Government. 

There is nothing in it and I think we 
should not take any objection to it 
unnecessarily. 

(Interruptions) . 
MR. CHAIRMAN: The Law Minis-' 

ter wants say something 

-SHRI SHANT! BHUSHAN· Now the 
hon. Member Shri Maval~ar has 
put the facts in the· sequence. But the 
question that arises in that sequence 
of facts is what has been the result. 
As he had rightly pointed out, what 
happened was. you would remember, 
that time had been extended for that 
motion, but time had been extended 
till 6.05, Then till 6:05 the motion had 
not been put to vote. If I may say so, 
with all respect. thereafter,-because 
the time was not further extended and 
the time had expired and the motion 
had not been put to vote-then obvi-
oU31y the motion was talked out un-
less there was any motion .••• 

(Interruptions) . 

SHRI SHANT! BHUSHAN: May 
complete whatever I wanted to say. 

If I may say so, you very rightly 
called upon hon. Memlrer Shri Jyotir-
moy Bosu to initiate his discussion on 
the half-an-hour discussion and he 
initiated it. But thereafter he stood 
up and started addreSSing. Now 
whether he spoke five words Or 50 
words, that is immaterial. Thereafter, 
you would have noticed that the 
EducatiOn Minister a 1so left the House 
and the mover of the motion alsO 
left because obviously they took it 
that, because the time for that motion 
had not been further extended - and 
you had called upon the next item 
on the Order Paper without putting 
that motiOn to vote, that stood ad-
j ourned to some other date or it W1is 
talked out. So the question of put-
ting it to vote did not arise. 'I1he hon. 
Minister had left. The mover gf the 
motion had also left thereafter when .. , 

SHRI VA Y ALAR RA VI (Chirayin-
kil) : You could not raise that point 
at that time. You were present. Mr. 
Shanti Bhushan was present. 
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.MR. CHAIRMAN: Let me explain 
the position. I requested Mr. Bosu 
to move his half-an-hour discussion. 
Then it was pointed out to me that 
Mr. Gupta's motion has to be Put to 
vote. I requested him to sit down 
and he sat down. Then I put the 
motion to vote. I waited; they said 
ayes. I looked at this side. Nobody 
spoke. What to. do? ... (Interrup-
tions). 

SHRI SHANT! BHUSHAN: The 
next item in the agenda had been 
called and it had been taken up. In 
the midst of the next item, when the 
next item on the agenda is, thereafter, 
in l1he midst of the next item a matter 
which has been concluded, can it be 
taken up ... (Interruptions). 

~ ~ : ~ 111' If~t ll'm~ if 
VW1: ~ ~ ~ I ~ itm ~T 'lim t 111' 
IImi 'Iil~T4'~ ~ l!>'t ~ ~ ~ 
~tl ~if~~~rn'f(f 
t I 

SHRI SHANTI BHUSHAN: After 
that item had been concluded, the 
next item had been called. Even the 
hon. Minister and the 'hon. Mover of 
that motion had left the House. 

W'IITm ~(q : ~1T'1: ~rq' l[mtf~ 

Wit 111' 'I'1'1i11 til; llmilf$ 'Iil m. ~ f' 
m Uri Ii! ~ n'Iil m 'IfTi1: if W 
.rnt t I 

SHRI SHYAMNANDAN MISHRA: 
May I make a submission? The fac-
tual position must enter into your 
reckoning, as the hon. Minister of 
Law and Justice has pointed out .. 

SHRI VAYALAR RAVI: .... Very 
late. 

SHill SHYAMNANDAN MISHRA: 
The time for. discussion on this par-
ticular motion was extended by five 
minutes. During that period it was 
not your pleasure to take a vote 
on that. That was a limited time 

given. You had proceeded to another 
item. So, the inevitable conclusion 
would be that the debate on it was 
adjourned: that would be the factual 
position, beuause under 184, you 
have to take a vote. It cannot be 
talked out. You have to take a 
vote under 184. That is precisely the 
characteristic of the motion under 
184, that it is subject to the vote of 
the tHouse. It is a substantive mo-
tion. Since it was not your pleasure to 
take that vote within that time the 
time extended, therefore, if you take 
it later, then the vote may be taken 
next time or it can only be taken 
to have been adjourned; that is the 
factual position. You cannot take a 
vote at any time yOU like, 
because in the meantime the 
hon. Minister of Education left 
and many others left under 
the impression that there was 
not going to be a vote on this. So 
it should be taken as adjourned and 
the next time vote should be taken. 

SHRI M. SATYANARAYAN RAO: 
May I request the hon. Ministers here, 
since it is a harmless resolution 
moved by Shri Kanwar Lal Gupta, 
even if it is adopted it is not going 
to harm anybody. Why should they 
stand on prestige. There is nothing 
wrong. It is nothing. Otherwise it 
will be verY difficult. (Interruptions) 

SHRI KANWAR LAL GUPTA: 
Are yoU going to revise your deci-
sion? 

MR. CHAIRMAN: No. 

SHRI KANWAR LAL GUPTA: 
Then the matter ends. 

SHRI SHANT! BHUSHAN: As 
Shri Mishra pointed, rule 191 is 
clear: 

"The Speaker shall, at the ap-
pointed hour on the allotted day 
or the last of the allotted days, as 
the case may be, forthwith put 
every question necessary to deter-
mine the decision of the House on 
the original question." 
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So, it is 'at the appointed hour'. The 
debate on that item was extended 
only upto five minutes past six, it 
~hould have been put to vote at that 
time; it cannot be put to vote any 
time. It was not put to vote at that 
time when it was five minutes past 
six. The Chairman called on Shri 
Jyotirmoy Bosu to initiate discussion 
.and he did initiate. Thereafter, when 
the time had lapsed, it cannot be put 
to vote thereafter. The han. Minister 
left; the han. Mover of the motion 
also left, because as it has been poin-
ted out, it has been adjourned. 

MR. CHAIRMAN: If you see the 
proceedings of the House, it often 
happens. Sometimes lapses take place 
. and when it is pointed .... 

SHRI SHANTI BHUSHAN: Unless 
the debate is extended, how can it 
be put to vote at any time .... (In-

terruptions) . 

SHRI C. K. CHANDRAPPAN: You 
have taken a decision and they on 
that side, including the Ministers are 
trying to challenge your decision. It 
is very unfortunate.... (Interrup-
tions) . 

S!iRI K. GOPAL: Discusskm con-
-eluded at 6.03 and the motion was 
voted in this House. 

9!I:RI VA Y ALAR RA VI: Shri 
Shanti Bhushan was sitting here. 

SHRI SHANTI BHUSHAN: I can-
not participate in the voting. I can 
<only intervene. 

(Interruptions) 

SHRI SAMAR GUHA: I have a 
'submission to make. It is not a ques-
tion of merit of the Resolution. 
Whether the merit of the Resolution 
is inllQCUOUS or not, that is not the 
question. The question relates to 
procedural matter as has been right-
ly pointed out by the han. Law Mi-
nister and you have also admitted that 
after the appointed hour and ap-
pointed time you called Shri Jyotir-

sities 

may Bosu and he started his Half-an-
Hour discussion. That means the 
House was seized of another business. 
Unless you take the permission of 
the House either to suspend that 
business or to withhold the pleasure 
of the House, unless you asked the 
House whether Shri Jyotirmoy Bosu's 
Half-an-Hour be suspended or with-
held, you cannot depart to other 
item. 

MR. CHAIRMAN: Mr. Guha, you 
are repeating the same argument 
which Shri Mishra has already said 
and what Shrl Shanti Bhushan has 
also said. There is nothing new. 

SHRI SAMAR GUHA: I am just 
concluding . 

You could have taken the voting 
just at that time and you would 
not have passed on to another item. 
But you passed to another item. I 
am quite certain that the Chair 
cannot take up immediately another 
item without the pleasure of the 
House. 

MR. ag:A,IRMAN: Mr. Guha, as I 
pointed out, it often happens, lapse 
takes place. 

Then I requested Shri Jyotirmoy 
Bosu to stop for a minute and he 
stopped. 

Then the Motion was put and the 
vote was taken. 

Now the!1e is one way ouL If 
the Government wants, they can 
sometime afterwards get the whole 
thing rescinded. Now nothin can be 
done. If they want they can get the 
whole thing rescinded by another 
Motion. 

(Interruptions) 

SHRI SHANTI BHUSHAN: What 
happens when a particular time has 
been fixed for that item. As soon as 
the time is over and the Chairman 
passes on to the next item, all the 
persons who were tnterested in the 
earlier item, they leave. After they. 
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have left, suddenly that matter is re-
happening. 

(InteTTUptions) 

SHRI VAYALAR RAVI: It was a 
matter of a few seconds. 

MR. CHAIRMAN: Shri Shanti 
Bhushan, you were here. You were 
hearing everything. E.verything was 
happening. 

SHRI SHANTI BHUSHAN: Now 
the position i~ that I am not a Mem-
ber of this House. I cannot vote. 
cannot say Ayes or Noes. I cannot 
challenge. I can only intervene. I was 
concerned with Half-an-Hour discuS-
sion. 

MR. CHAIRMAN: I am not saying 
you have a right to vote. You were 
a witness here. You were watching 
everything here. Everything was tak-
ing place before your eyes. 

(Interruptions) 

SHRI SHANTI BHUSHAN: Ho-
nourable Members came and raised 
this question. My attention was d.ra:-vn 
to what was happening. I was Slttmg 
for Half-an-Hour with which I am 
concerned. 

MR CHAIRMAN: You can see the 
earJi~r proceedings. It is not hap-
pening for the first time. Many a 
times this has happened. 

SHRI SHANTI BHUSHAN: Can 
voting be taken when Members have 
no information? The other M~m
bers were interested in that MotlOn. 
I was interested in Half-an1H'our d~s
cussion. I was not concerned With 
that matter. Therefore, those Mem-
bers who were concerned with that 
Motion had left. Some of them 
might have left. Everyone must have 
information. All the Members mu~t 
have informatiQn that the matter is 
going to come up. Suddenly the 
matter cannQt be taken up. 

MR. C.:HAIRMAN: Mr. Jethmalani, 
1 put one question; Please reply to 
that. 

I put the motion to vote. said 
'Ayes' and 'Noes'. When they said 
"Ayes have it", I waited. Nobody 
stood up from this side. They knew 
it that the MQtion was being put. 

r,rrrm ;f ~ ~ ~, 11m ~;f 
mr ~. 'Ifm ~ I .r.f ~~ ~ 'Rh: ~ 
~ Jj' ~ 1ft 'lrI I 

AN HON. MEMBER: I objected. 

SHRI RAM JETHMALANI: YoU' 
remember there was not a single 
voice to say 'Aye'. (Interruptions l. 

SHRIMATI RENUKA DEVI BARA-
KATAKI: Nobody said 'Aye. I waste 
the only person to say 'No'. 

SHRI RAM JETHMALANI: No-
body said 'Aye' in the first instance. 
She was the only one who said 
'No'. (Interruptions) 

MR. CHAIRMAN: 
'No' when I put it. 

Nobody said 

SHRI RAM JETHMALANI: This: 
has become a joke because even 
they knew that this matter is not 
before the Bouse any longer. That 
is why not one of them got up and 
said 'Aye' at that time. When you 
put it a second time, some of them 
might have said 'Aye'. But first no-
body said 'Aye'. After that, how can 
a mothm come? 

MR. CHAIRMAN: When I said. 
"The motion is adopted", nobody 
challenged it. (Interr "pt ion', ). 

SHRI RAM JETHMALANI: If 
nobody says 'Aye' what is the point 
in asking for 'Noes'? (Interruptions). 
When you said "Those in favour shall 
say 'Aye'" nobody got up and said 
'Aye'. If nobody supports the mo-
tion, then there is no question of 
asking for 'Noes'. 

MR. CHAIRMAN: Not that. It waS' 
pointed out that nobody said 'Aye' 
and 'No'. 

SHRI RAM JETHMALANI: Ther~ 
fore, the motion falls. 
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MR. CHAIRMAN: Then I again ~'Ut 
it. 

SHRI RAM JETHMALANI: You 
cannot ask 'again a second time, This 
has become a j'Oke, Mr. Chairman 
and this should not be aHowed. (In-
terruptions) . 

SHRI K. LAKKAPPA: They are 
defying the Chair. (Interruptions). 

MR. CHAIRMAN: The matter is 
over nOW. Let Mr. Bosu continue. 

SHRI RAM JETHMALANI: The 
matter has taken place either way. 
You must give an opportunity .... 

MR. CHAIRMAN: It has not hap-
pened for the first time. 

SHRI RAM JETHMALANI: Let 
everybody be present. The Minister 
has left. Everybody has left. Every-
body has forg'Otten about it. Nobody 
gets up and says 'Aye'. Still the mo-
tiOn b put to vote! 

MR. CHAIRMAN: Next time I again 
put it. (Interruptions). 

This is over. Please aHow Mr. Bosu 
to continue. 

AN H'ON. MEMBER: This must be 
expunged. (Interruptions). 

SHRI SHY AMNANDAN MISHRA: 
The confusion has to be cleared. This 
is a very important matter which 
has been raised in the House; You 
find a coonfiict, Mr. Chairman .... 

:8HRI K. LAKKAPPA: If you 
want, you please stage a walk out 
against the ruling of the Chair. The 
only option ll!ft to the Government is 
to stage a walk out. They are defying 
the Chair. (Interruptions). Mr. Jyotir_ 
moy Bosu, please continue. 

SHRI SHYAMNANDAN MISHRA: 
There is a conflict between your 
generosity and the rules. Y'Ou are 
not pleased to address yourself to 

what appears to me the most perti-
nent question in this context. The 
question is whether having moved on 
to another item, you can again switch 
back to that item. 

MR. CHAIRMAN: This has been. 
done several times in the past. I have 
seen the Speaker stopping it. (Inter-
ruptions). 

SHRI SHYAMNANDAN MISHRA: 
There is s-ome sanctity about the vpt-
ing time. Every member must be 
alert. Every member must know that 
this is the voting time. If you have 
moved on to another item, how do I 
know the voting time? (Interrup-
tions) . 

SHRI SHANTI BHUSHAN: Those 
Members who have gone away, how 
would they know that you will again 
start taking a v·;)te? 

MR. ~IRMAN: Only the Edu-
cation Minister, only two Members 
have left. 

SHRI SHANT! BHUSHAN: It is a 
matter of principle. Once having 
gone over to the next item, Members 
are entitled to go aWay unless they 
are informed that this item will be 
taken up '8gain. (Interruptions). 

SHRI SHYAMNANDAN MISHRA: 
What can be a better proof of this 
than the fact that the hon. Minister 
of Education withdrew from the 
HOUse after y-ou have moved on to 
another item. 

MR. CHAIRMAN: I am not going 
to change my opinion now. Whatever 
I have said, I have said. I am asking 
Mr. Jyotirmoy Bosu to start. 

SHRI SHYAMNANDAN MISHRA: 
This is highly irregular. 

SHRI JYOTIRMOY BOSU: Please 
note the time. 

MR. CHAIRMAN: We have to sit 
upto 6.30; now it is 6.42. Is it the 
pleasure of the HoUSe to sit fur an-
other half-an-hour? 
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SEVEJ\AL HON. MEMBERS: Yes. 

SHRl SHYAMNANDAN MISHRA: 
After the Chair goes through the 
proceedings, it will find its position 
untenable. This is my respectful sub-
mission. After yoU go through t~e 
proceedings, you will find your POSl-
tion untenabt~. (lfJIf;eTTuptionS), 

MR. CHAIRMAN: That point is -
over. I have moved on to other ques-
tion. I am taking the consensus of 
the House on Half-an-hour. discussion 
because in the agenda paperE, only 
half-an-hour has been allotted for 
discussion. (Interruptions). 

SHRI NATWARLAL B. PARMAR 
(Dhandhuka): Sir, there is no qUO-
rum. 

MR. CHAIRMAN: He 
there is no quorum. Let me 

(IlItCl'rltptions) 

says that 
count. 

PROF. P. G. MAVALANKAR: 
S:lanti Bh'Js~an.;i. 1his is not fair; 
please do not do this. (Illterl'up-
tiol!s) . 

SHRI SHANTI BHUSHAN: He is 
not pressing his objection on quorum. 
(Int:!l'Tuptions) . 

18.42 brs. 

HALF-AN· HOUR DISCUSSION 

CHARGES AGAINST Till: MANAGING DIREC-
TOR OF SOUTH INDIA VISCOSE 

MR. CHAIRMAN: Now, we 
up Half-an-Hour Discussion. 
Jyotirmoy Bosu. 
SHRIMATI INDIRA GANDHI 
Chairman 

take 
Shri 

CENTRAL YOUTH ADVISORY 
COMMITTEE 
S. INDRASAIN REDDY 
General Secretary. 

SHRI JYOTIRMOY BOSU (Di"-
mond Harbour): I am raising the 
discussion on charges against the-
Managing Director of South India 
Viscose and its sister concern Mad-
ras Aluminium. I would like' to say 
that there is a' gloomy picture of 
mismanagement, malpractice, fraud. 
invoice manipulation, misappropria-
tion of public money, violation of 
economic laws. What we see in case 
of South India ViSCOSe and its sister 
concern, Madras Aluminium, is a com-
mon feature of the private economic 
empire today. The capitalist path of 
development is the profit as the mo-
tive. And this is inevitable because 
maximisation of profit is the sole 
objectiVe here. And that is not an 
isolated case. But since information 
of allegations against this company 
have reached us, it needs to be high 
lighted and we want information 
from the Government as to what they 
proposed to do in this regard. We 
do not wish to go into the quarrel 
that is now C'oming within the family 
we are not interested. Government 
should ensure that decision should not 
give undue benefit to any jO'I"ivatE!' 
party. But the benefit should go 
to the people of the country. and 
to the Government. For two brothers' 
quarrel and anxiety to klOt, the na-
tion cannot suffer. The worst part is 
that Shri Venkataswaml Naidu. the 
present Managin,(( Director, was able 
to purchase protection, help and 
patronage from Shrimati Indira Gan-
dhi and her youth Congress leaders 
like ... ° °Indersain Reddy, General 
Secretary, Youth Congress, 10. Jan-
path. ~nd m?nv others. I have a 
photostat of a ietter which reads like 
this. The t::lp of the letter head is: 

INDIAN YOUTH 
COMP OFFICE. 

No. 10. JANPATH, 
NEW DELHI: 

28th OCTOBER, 1976. 

CONGRESS 

------------ -----------------
--Expunged as_ ordered by the Chair. 


